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SHRI D. K, BOROOAH : It is a fact
that under the agreement for partnership
with the foreign company, Philips Petro-
leum, the Managing Director is an Ame-
rican. I am not quite sure how long
he will be there, but I feel that there is
an arrangement by which that post will
be taken over by Indian management

after a while ; I do not have the figures
with me,

MR. CHAIRMAN: Mr.~
Ghosh. Last question,

Niren

SHRI NIREN GHOSH: I would
like to know whether it is a fact that in
the Cochin Oil Refinery, though the
crude was there the full production ac-
cording to the installed capacity was not
reached because, as far as my knowledge
goes, in the Cochin Refinery there were
some technical defects and sub-standard
designs and that has caused enormous
havoc to the refinery,

SHRI D. K. BOROOAH : You are
talking of the Cochin Fertilisers. This is
the Cochin Refinery.

SHRI NIREN GHOSH : Yes, yes. In
the refinery itself. You have to tell whe-
ther there has been any such thing, whe-
ther the technology has not been up to
date and due to that whether there has
been any shortfall in the production
when the full quantity of crude was
available.

SHRI D, K. BOROOAH : This is not
a fact. In fact it is a little too sophis-
ficated.

*159. [The questioner (Shri Sitaram
) Singh) was absent. For
answer, vide cols. 39-40 infra.]
{The questioner (Shri Syam-
lal Gupra) was absent. For
answer, vide cols. 40-42 infra.]

" $161. [The questioner (Sh K. L.
N. Prasad) was absent. For
answer, vide cols. 41-42 infra.}
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Workers’ participation in Management
of Public Undertakings

*162. DR. V. B. SINGH :
SHRI R. K. MISHRAY ;

SHRI N. R, CHOU-
DHURY ;

SHRI HARSH DEO MALA-
VIYA:

SHRI SARDAR AMJAD
ALIL:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to refer
to the answer to Unstarred Question
893 given in the Rajya Sabhy on the
14th May, 1973 and state whether Gov-
ernment propose to appoint workers’ re-
presentatives as directors in some public
undertakings under his Ministry ?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. K. BO-
ROOAH) : Presently, there are wor-
kers’ representatives on the Board of
Directors of the Hindustan Antibiotics

Limited, and Hindustan Organic Chemi-
cals Limited.

SHRI R. K. MISHRA: Is the
Government considering any proposal
for appointing workers’ representatives
in other units under the Ministry?

SHRI D. K. BOROOAH : Yes, Sir,
that is so,

SHRI R. K. MISHRA: By what time

the decision is likely to be taken in this
respect?

SHRI D. K. BOROOAH: Sir, I
would not like to give a time-bound pro-
gramme but I would like to do it as
early as possible.

SHRI R. K. MISHRA: Will it be
within this year ? .

SHRI D. K. BOROOAH: A vyear
would be too long.

+The question was actually asked on
the floor of the House by Shri R. K

Mishra. +, .« 59 Ioi :



27 Oral Answers

SHRI N. R. CHOUDHURY : Sir,
the Minister says that he desires that
workers should be given participation in
management . ..

SHRI D. K. BOROOAH : We have
already donme it.

SHRI N. R. CHOUDHURY : ... in
other units also. I would like to know
in what manner you would like to give

them.

SHRI D. K. BOROOAH : They will
be members of the Board of Directors
representing the workers,

SHRI HARSH DEO MALAVIYA :
I would like to know from the hon. Mi-
nister in the case of the two public
sector undertakings which you have
mentioned where there is workers’ re-
presentation in management, how do
you select the workers’ representative.
What are the responsibilities of the wor-
kers’ representatives and what has been
your experience in the operation of the
undertaking concerned ? Has workers’
participation helped you in your produc-
tion process ? Has it helped in keeping
peace in the undertaking ?

SHRI D. K. BOROOAH: Out of
the two workers’ representatives on the
Boards, the one in the Hindustan Anti-
biotics Ltd., Pimpri, is Mr. D. S. Yadav.
He was elected by the entire electorate.

SHRI HARSH DEO MALAVIYA :
It is vague. Is it by the union or by
the entire working class ?

SHRI D. K. BOROOAH : Entire
working class. The second in the Hin-
dustan Organic Chemicals Ltd., is Mr,
B. P. Peshattiwar. He is Praftsman,
Grade II. I think he was elected by
ballot. And certainly my feeling is that
this has helped. They function ags Mem-
bers of the Board of Directors; they
have the same rights and privileges and
the same authority as other Members of
the Board and my impression is in
Pimpri this has contributed to the main-
senance of industrial peace there and
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also for introducing an element of dedi-
cation amongst the workers.

SHRI HARSH DEO MALAVIYA:
He has given his impression. I would
like to know from the hon. Minister
whether he hag made some investigation
into it. Your impression is one thing
and arriving at some conclusion through
proper investigation is another thing. If
the investigation results are good he can
extend the experience,

SHRI D. K. BOROOAH : It is very
simple. There has been no labour trou-
ble since the workers’ representative was
appointed on the Board of Directors.

SHRI SARDAR AMJAD ALIL:
Thanks to the hon. Minister thag in two
of the undertakings he has given repre-
sentation to the workers. I would like
to know from the hon, Minister while
he has referred to the electorate who
have been given the power to send their
representative does that mean that the
electorate is composed of members of
the recognised union alone or all the
unions that are functioning there.

SHRI HARSH DEO MALAVIYA :
He said working class.

SHRI SARDAR AMJAD ALI: Be-
cause it has been found that a particular
union had majority at one point of time
and that got the recognition but now it
may be a minority union but still it is
not derecognised and his minority union
may get representation in the Board of
Directors. I would like to know whe-
ther all the working people, all the wor-
kers collectively, from the electorate or
only those belonging to the recogpised
unions.

SHRI D. K. BOROOAH : The wor-
kers in the unit form the electorate, As
far as my experience goes, in two units
elections have been held and both the
elections have been peaceful. There has
been no trouble since then. Therefore,
all I woult say is that it is a good experi.
‘rtnem and we should coatinue to extend
it.
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SHRI KALI MUKHERIJEE: This
question is limited to the Petroleum Mi-
nistry, but the hon. Minister has also
said that this policy should be adopted
in all the public undertakings. ..

SHRI D. K. BOROOAH :
said that.

SHRI KALI MUKHERIJEE : 1In his
Ministry only. He said that the proce-
dure he is adopting is that all the wor-
kers shall form the electorate, He said
all the workers employed in that industry
or factory shall constitute the electorate
and they will elect one or two, whatever
has been decided, representatives of the
workers in that unit on the board of
directors. Does he agree with me that
the same procedure should be adopted
in all the 103 public undertakings where
the participation of labour in manage-
ment has been assured by the Prime Mi-
nister and production-oriented trade
union movement is going ahead? In view
of the participation of trade unionists,
will he agree with me that the same
procedure should be adopted immediate-

ly in all the public undertakings in the
country ?

SHRI D. K. BOROOAH : I have said
that so far as my Ministry is concerned
angd the industrial units under my Minis-
try are concerned, it is our endeavour to
increase workers’ participation in the
Board of directors to the extent it is
possible,

=t NN g @ : qwly AEET,
# HelY wgraT § e argar § F 9fw w3
geatl § 73 Ifagen @t § A 5w A
faameana W FAN-IT R § g 8
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&) 7@ g : gwTafa AERy, § AT
g § 5 @) afews sieEfea 97 &
W ¥ WIAEd § Wgt UF-uF w1 o §
otz §, @t & et angar g e v
garg few sfem & gem i @@ o fon-
warTEse qfre § I ¥ & 97 &1 four
A AR F AR qNGI TG0 G /A IT F
T ¥ forg Ae faar ? ga sA F HaT
¥ uragd frad afss Jae sEEfHTS
2 ofte 97§ ot oy 7 oy AT TS
2 99 ¥ smar fraw fadl § Aegd A
e 9% FArHz § faar smam 7 dIT
Fq aF ?
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SHRI K. CHANDRASEKHARAN :
Sir, it has been very heartening to hear
the Minister giving a very encouraging
reply stating that there are no labour
problems in the two industries under his
Ministry where there has been workers'
participation in management. May )|
ask the hon. Minister whether he is not
aware of the fact that the Udyogamandal
Division of FACT is rotting and is likely
to blow up in the months to come omt ac-
count of the very bad employer-emplo-
yee relations that are existing there? May
I know from the hon. Minister whether
he is aware of the fact that it is the rul-
ing Congress trade union that has been
active in - the Udyogamandal Cochin
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Division, which has not started func-
tioning, is also absolutely rotting on
account of very bad employer-employee
relations ? May I know from the hon,
Minister what steps he would take in
the matter of giving immediate workers’
participation in the management of the
two units of FACT in Kerala ?

SHRI D. K. BOROOAH : Yes, Sir,
the FACT, from the point of view of
both production as well as management,
has not been as effective as it should
have been. There has been trouble for
quite sometime and we are now very
much concerned about increasing pro-
duction by improving the technology
because there has been defective techno-
logy also in it. We are looking at it
from the point of view of increase in
production through improvement of
technology and rectification of the errors
- that have already been committed. So
far as other labour problems are con-
cerned, we are also having discussions
with the Government of Kerala because
the Government of Kerala also is invol-
ved in this, as there was a strike in

which we had to take help from the
Government of Kerala. I think both
the problems will be sorted out
together—the  problem of rectifica-

tion of technology on the one hand and
the problem of management, on the
other. Unless these two things are done,
it will be difficult for us to go in for
workers’ representation just at this point
of time. But once we do it, I think we
will certainly go in for' workers' repre-
sentation in the board of directors of
FACT also. ) ‘
[A RN

SHRI NIREN GHOSH : Sir, the hon,
Minister said that since the appointment
of the workers’ representatives in the
management, there has been industrial
peace. Did those workers, elected nomi-
nees, function merely to ensure industrial
peace, or from the purchase of raw
materials to manufacture, sales, agency,
contract and all those things, inthiding
financial problems, they were associated?
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If one or two workers only are taken
in the board, are they not prone to be-
come mere stooges in the hands of the
management ? Only if you give the wor-
kers 50 per cent representation in the
management, on an annual election
basis, they can have equal power. Other-
wise, they will be show-piece boys,

SHRI D. K. BOROOAH : I think the
hon. Member had some private sector
companies in mind, Workers in the pub-
lic sector are not stooges. They are as
much owmners of the company as those
in the management. There is a funda-
mental difference between the manage-
ment of a public sector undertaking and
the management of a private sector
undertaking. A worker in a public sector
undertaking cannot be a stooge because
he is not anybody’s slave. He works for
nobody. He works for the country, he
works for the industry. As I said, my
experience is limited. 1 cannot talk
about other undertakings. But I have
seen that in Pimpri, the workers’ repre-
sentative on the board of directors is a
highly qualified man. He is an M.Tech.,
Master of Engineering from Poona Uni-
versity and yet he is functioning as a
supervisory worker. I have an idea that
in the matter of IQ, he is as good as any
member of the board of directors.
Therefore, he has been very effective.
It is not only for keeping industrial
peace. That is certainly one of the pur-
poses. But the main responsibility is that
of looking after the interests of labour, If
you cannot look after the interests of
labour, then you are not going to ensure
industrial peace. In this case because of
the endeavour of the rhanagement, and
particularly due to the workers’ repre-
sentation in the Board of Directors the
interest of the workers are well looked
after. Therefore, there is industrial

peace.
MR. CHAIRMAN : Next Question.

SHRI NIREN GHOSH : You have
not replied to the next point about 50
per cent, fal '
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